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Ld.Counsel for theg
Applicant is present.
Respondents are absent
on call, No steps taken
by them to file counter,
Therefore, put up beford
the Bench for further
orders. ]
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Order dated 7.1.2003
Heard shri A.Das, Advocate for the

Applicant and Shri P .Xe.Mishra, Addl.Standing

Counsel for the Respondents/Railways.
Applicant having beensmedically

decategorised)had to face premature retiremént

and by that time he. had mofe.than th;ee years

11 months to continue in service. He and his

son (N.Chandra-Mauli) applied for a ‘compass ionat

appointment and in response to representation

dated 13.11.1996, the Divisional Railway

Manager(P), S.E.Railway, Khurda Road, turned

down the prayer with the following words, as

given out under AnnexuresA/7 dated 13/20.05.1999;
= The prsﬁﬁngp @ has been’

examined in detalland put up to
competent authority for decisione.

Tt has been decided that
there does not exist any reasonable
ground to offer employment assist-
ance in this case. Hence, the
request for employment assistance
is regretted".

The aforesaid statement of the:

Respondents, as given out under Annexure-A/7

dated 13/20.05.1999 goes +o show that the

rejection order being a nonspeaking one is

not sustainable. A rejection order issued

from the Administrative side}being bereft

of any reasoning)is nothing but a gross

violation of the principles of natural

justice. *f/
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employment on compass ionate

of copies

direction,

the parties to bear their

Despite several adjournments given

to the Respondents, no counter has been filed
in this case; wherein the Respondents could

have elaborated the reasons for pass ing the

order of rejection under Annexure-a/7 dated

13/20.05.1999. Therefore, the impugned order

under Annexure-A/7 dated 13/22.05.,1999

bf the D.R.M.(P) of S.E.Railway, Khurda Road

is hereby quashed/set aside.

While admitting this case and directing
issuance of notices to Respondents on 19,.04.2002,

the following interim orders were passed.

", ..After considering the submissions
made by the learned counsel for both
sides, it is ordered that notwithstand-
ing the pendency of this application
and the order passed under Annexure-
A/7 dated 13/20.05.1999, the
Respondents should consider the case
of the son of the applicant for
providing him a compassionate appoint-
ment in order to remove the distress
condition of the family of the
applicant. Pendency of this case

shall n%ﬁ also not stand as a r
be?ore e Respondents go cons?ger
the representation of the applicant
as made under Annexure-A/8 dated

7 .9.1999 and Annexure-A/11 dated
30.:12<2001".,

Despite the aforesaid interim direction
the Respondents have not promptly reacted.

As a consequence, the Respondents are,

hereby directed to cons ider the grievances of

(N.Chandra Mauli)

the Applicant/in the matter of providing an

ground within a

period of three months from the date of receipt

of this order, under intimation to

the Registry of this Tribunal .

with the aforesaid observations and

this O.A. stands disposed of leav ing

respective costs.%
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Send copies of this order to
Respondents and free copies of this 0£der'be

also made available to thé counSéié;for both
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sides .




